271

BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 102 OF 2023
( Under section 14 of the N.G. T. Act, 2010)

Shri. Ashish Prafull Bhopatrao ....Applicant
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I, Shri.Bhikaji Dehu Gaikwad, Incharge Assistant Conservator of Forests,
(Afforestation and Wildlife) Wada, Tal. Wada, Dist. Palghar, do hereby
solemnly affirm on behalf of respondents Nos. § as under:

1. I say that, I have perused a copy of the Petition, as well as, other relevant
f;—'ax:;-zg\@s of the case. I crave leave of this Hon’ble Tribunal to further add or
s N . .. " . g

ﬁl’,‘a@qﬁ)ﬁt@e affidavit and/or file additional affidavit, if necessary. 1 say that, I

<

have\j{eei \\'iuthorized to file this affidavit on behalf of the Respondents No.§.
Out Ao
20t A} \

A
. 2\."

” A‘t“"‘ﬁf]e outset,the {xltroductor)f background of the present case is
Qe‘}\fjoundgd’ upon in order to provide context and establish a foundational
- qud'exstﬁnding of the matter at hand, as under;-

3. The Government of Maharashtra, in accordance with the provisions of the
wildlife Protection Act 1972, duly proclaimed the Tansa Wildlife Sanctuary as
a protected area on September 11, 1985. Pursuant to the directives issued by the
National Board of Wildlife, as articulated in a communication dated May 27
2003, it was mandated that each protected area establish an Eco-sensitive )Z(;
of approximately 10 kilometres around its perimeter tq effectiv iy
promote activities in consonance with the unique requirements
areas. In alignment with these imperatives, 5 pPreliminams mo:

ely regulate and
of the respective

v
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~ to the Eco-sensitive Zope of the Tansa Wildlife Sanctuary was drafted and
subsequently received official endorsement from the Ministry of Environment,
Forests and Climate Change (MoEFCC) through notification number 2566 (A),
dated August 10, 2017.(Copy is annexed herewith and marked as Annexure-
A)lt is noteworthy that this notification pertains to 58 villages within Wada
Taluka and 10 villages within MokhadaTaluka under the jurisdiction of the
Jawhar Forest Division.

4. In accordance with a formal communication issued by the Ministry of
Environment, Forests and Climate Change (MoEFCC), specifically the ESZ
//gﬁéﬁjﬁm@t in New Delhi, as delineated in Letter No. 2-27/2017/ES dated
/ :
A"{%‘ ’

. S !
ebruary: 3,2022, (Copy is annexed herewith and marked as Annexure - B) it
™~ has'?%mq t0-light that the aforesaid MoEFCC notification number 2566 (A),
| datedtAugist;10, 2017, has since lapsed. Consequently, the state government of
1':; r«"fs"g‘(‘s\q,« 3 t\‘;\'u ’E«: . . . . *
&8 'Magarqsh}fa;:h?s been mandated to issue a fresh notification regarding the Eco-
L s Fsensitive Zone:
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25,7 ff:iﬁ&gdherence to the aforementioned directive from the MoEFCC, the
Principal Chief Conservator of Forest (Wildlife), Maharashtra, through a letter
bearing reference no. Cell 23(2)/WL/Survey/P.K. 43(1V)/3141/2021-22, dated
March 4, 2022, instructed the Chief Conservator of Forest (CCF), Thane, to
formulate the requisite notification along with demarcation of the boundaries,

m:§\qbsequently, the Chief Conservator of Forest, Thane, directed the Deputy
. ;@Gﬁ;se\gyator of Forests, Shahapur, who also serves as the Member Secretary, to

. v ‘%age\}‘(n comprehensive consultations with stakeholders and prepare a detajled

,\u?ﬁ%u}léit;%n for submission to the state government for requisite approvals.

A f)f \%‘

J;\v,eFtSll'bs‘yj’fifg these consultations, the Deputy Conservator of Forests, Shahapur,

‘3%»‘} ( :m,;: . . . ]
o1 "Ras diligently crafted a notification, which has been submitted to the CCF,
L Qe e )
v _Thane, for further processing.
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=% Furthermore, it is pertinent to note that in accordance with th
the Honourable Supreme Court in Writ Petition 460/2004, dated December 4

2006, it has been decreed that protected areas, including National Parks anc;
Sanctuaries, for which an Eco-Sensitive area has not beep officially deéignated |
shall be regarded as possessing a default Eco Sensitive Zone (ESZ) with ’
radius of 10 kilometres. In light of the expiration of the 7 i

' . 017 d{aﬁ > s
for the Tansa Wildlife Sanctuary, until such time s the fing| notiﬁca?;:,t:‘ﬁf::igz

e ruling of
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. - b '
Sanctuary 1s issued, the area within a 10-kilometre radius from the sanctuary's
boundary shall be deemeq the Eco-sensitive Zone.

7. Furthermore, pursuant to the directives issued by the Honourable
National Greep Tribunal, New Delhi, in an order dated February 27, 2019,
(Copy is annexed herewith and marked as Annexure - C) until the notification
concerning the ESZ around the Tansa Wildlife Sanctuary is conclusively
finalised, the area within a 10-kilometre radius from the sanctuary's boundary
shall be duly recognized as the ESZ.

8. In this context, it is imperative to acknowledge that within the 10-
f’ gg@n}@t?e\radlus surrounding the Tansa Wildlife Sanctuary's boundary, a total of
z ~ ‘f,.f/’ﬂzl"\f(i;l\l‘agéé\in Wada Taluka and 18 villages in Mokhada Taluka have been

AN N , . -

/ " ggcb‘mpas\s‘ed‘vvlthm the ambit of this Eco-Sensitive Zone.
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w9 0 In the f:orrespondence, denominated by letter reference Home/K-1/T-
W\ T 5 ‘ ‘

RPN L 3?/1*‘Ii1e’sh’;‘Ch?a’</an/M.R.H.L/F irecracker Complaint/OD - 1123/20, dated the 231d
\, 5I’dé§§prvémber in the year 2020, the Collector of Palghar (hereinafter referred

T toas” "the Collector") did communicate with the Office of the Deputy
Conservator of Forests, Jawhar, (hereinafter referred to as "the Deputy
Conservator") inquiring into the geographic inclusion of certain villages,

namely, Harsole, Wada, Desai, and Parali, within the territorial confines of the
.__Tansa Eco-Sensitive Zone (ESZ). Furthermore, an inquiry was made regarding

: «\§§i§suance or non-issuance of the final notification pertaining to the Tansa
T S RN

'ild]ife Sanctuary.

ildlfe y

7N
\Y
avansn) |\ , .
™10, 1Tt is noteworthy that, in response to the aforementioned communication, it
hAsa e >

I

J

.. n-:was‘expounded that the villages under consideration do in
"1 041lometre perimeter surrounding the sanctuary. Moreo

T Tf“:»ilfpi"the final notification pertaining to the sanctua

* - <““promulgated, and the formulation of the final
account diverse stakeholder interests, is in a state

deed fall within the
Ver, it was disclosed
ry has not yet been
notification, which takes into
of ongoing progression.

I1. It is additionally observed that the Dra
Wildlife Sanctuary, dated August 10, 2017 (gy,
contairs a discrete table enumerating proscribe
prohibited from being conducted within the bo
item number 4, denominated as "Use of P

glish Translation, Page no. 25),
d act.ivities that are Categorically
undaries of the ESzZ. Specifically,
roduction o Processing of any
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hazardous substances  ; conspicuously characterised in the remarks column as
"Prohibited" (hereinafiey referred to as "Exhibit").In Section 2(1)(b) of the
Explosives Act, 1884, the term "explosive substance" is expansively defined,
encompassing a diyerse array of substances, among which fireworks fall,
Fireworks are Specifically delineated as "articles crafted utilizing gunpowder or
alternatjve explosive components.” Consequently, any firework incorporating
gunpowder or any other explosive constituent attains the classification of an
explosive substance within the purview of the aforementioned Act.
%\‘ﬁggincorporation of such articles within the ambit of 'explosives' serves
AN éﬂm :

\ \%\lmg basis for Justifying the proscription of such perilous activities in
afly\sensitive regions.

ecoldg!
S

drein reiterated that, in the judicial pronouncement rendered by the
- SuprenfeXourt of India iy the matter of T.N. GodavarmanThirumulpad v.

-~ Utiion of India, being Write Petition (Civil) No. 202 of 1995 1A No. 131377 of

A
~ .
N .

2022,  the Court elucidated that the declaration of Eco-Sensitive Zones
surrounding National Parks and Wildlife Sanctuaries is motivated by the intent
to create a protective buffer, akin to a 'Shock Absorber,' for these protected
areas. These zones are also envisaged to function as transitional territories,

bridging the gap between regions of heightened conservation protection and
those involving reduced safeguards.

RN

\1{/\;}-\1@ consonance with the elucidation provided above, it ig underscored that
¢

the’\gtdc‘ﬁge of potentially inflammable and explosive materials withip this

tuns counter to the
ESz around Protected

vide . Xpressed herein stemng
from the realisation that fires POSE an existential threat 1, both wildlife and the

overall ecological equilibrium, as they inflict pot only Irreparable harm but algg
necessitate protracted periods for the re-establishment of the natural balance

15. The "precautionary principle," a fund
environmental jurisprudence and policy, ad
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encompass the concept of anticipatory action, which impels the implementation
of preventive Measures eyep in the absence of unequivocal scientific evidence
when there exijgtg T€asonable grounds to suspect that an activity, product, or
Process may jeopardise human well-being or environmental integrity.

16, In the cage at hand, it is manifestly evident that the storage of substantial
quantities of hazardous materials within vulnerable transition zones poses an
escalated risk of fire outbreaks and associated hazards, including noise
pollution, which has the Capacity to disrupt the indigenous wildlife in the

vicinity. The overarching, objective of the ESZ encircling protected areas is to
forestall the establishment of industrial and other activities that might

witltparsist pnabated.
RN i it

17;; ’Tf(‘)"{c;',c'include, the letter from the Deputy Conservator of Forest, Jawhar

Forest Division, dated 28/10/2021, (Copy is annexed herewith and marked as

An’neiixre - D) to the District Collector Palghar, aligns with the earljer

discussion and Supports the management needs of'the ecologically sensitive area
around the Wildlife Sanctuary.

In the facts and circumstances mentioned here-in-above, I say and submit

that the Hon’ble Tribunal May pass appropriate order.

Cdantl

(Bhikaji Dehy Gaikwad)
Assistant Conservator of Forests,
(Afforestation and Wildlife) Wada, Tal.
Wada, Dijst, Palghar
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VERIFICATION

I, Shri. Bhikaji Dehu Gaikwad, Incharge Assistant Conservator of Forests,
(Afforestation and Wildlife) Wada, Tal. Wada, Dist. Palghar, do hereby state on
solemn affirmation that whatever stated herein above is based upon the
mfonnatwn derived from the official records, which I believe to be true and
correct. The present afﬁdav1t-1n-reply is drafted and settled as per instructions

given by me. The contents of the present affidavit are true and correct.

Solemnly affirmed at )

This ____day of October, 2023)
(BhikajiDehuGaikwad)

Assistant Conservator of Forests,
(Afforestation and Wildlife) Wada, Tal.
Wada, Dist. Palghar,

I Identify the Respondent,
Clerk to the
National Green Tribunal (WZ) Pune.

/ \éo//

st P*'s’m(.rs,
*l{ All "8” No. 15072710

/
\? "‘\ “(,f o0s 1 / (3
4

fi Tl )é;’.*.’;h“n ;J, gﬂ arkar Mar
alghar. -401603.
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RIINISTRY OF ENVIORNMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 10th August, 2017

E).— The following draft of the notification, which the Central Government proposes
to issue in exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of
sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is
hereby published, as required under sub-ruje (3) of rule 5 of the Environment (Protection) Rules, 1986, for
the information of the public likely to be affected thereby; and notice js hereby given that the said draft
notification shall be taken into consideration on or after the expiry of 4 period of sixty days from the date
on which copies of the Gazette containing this notification arc made available to the public;

Any person interested in making any objections or suggestions on the proposals contained in the
draft notification may forward the same in writing, for consideration of the Central Government within the
period specified above to the Secretary, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi-1 10003, or send jt to the e-maijl address of the

Ministry at eszmef(@nic.in.

Draft Notification

WHEREAS, the Tansa Wildlife Sanctuary, District Thanc lics between
to 73° 25° 00” N and Latitudes 19° 257007 to 19° 50’ 00” i, Shahapur,Wada
Thane district of Maharashtra State and extends over an area of 304.8 square kilo

Longitudes 73°10° 007
and Mokhada taluka of
meters;

Wildlife sanctuary, besides some of. the most endangered Species like Rusty-S
Small Indian Civet, Common Palm Civet, Mouse deer, Indian Rock Python, R
Russel’s Viper, Checkered keelback, Common monitor, etc., are glsp found in

AND WHEREAS, the area has a very high floral diversi
Ain (Terminalia alata/var-tomentosa), Ashi (Morinda Pubescens) Amba (Map
(Wavding) (Embelia Isjeriam-cottan), Anjani (Memecylon umbel/alum), Apta (B
(Bridelia retusa), Arjunsadada (Terminalia arjuna), Athroon (Kakar-thkal)
(Synflacourtia indica)), Avali (Phylianthus emblica), Baby) (Acacig pjy

potted Cat, Jungle Cat,
at Snake, Indian Cobra,
is Sancruary;

Bhendi (Zhespesia populnea), Bhoma (Glochidion e//zplicum), Bhoka’r(seheda (Tgmmalza bellirica),
Bhor Jambhul (4meaniq baccifera), Bhutkesh(Lawset) (Mussaenq, Jrondas
(Cassine glauca), Biba (Semecarpus anabc‘(;r(;'gum), Bibla
Lagerstroemia parvi ora), Bor (Ziziphus jujube YNZiziphys p, :
EJhaida,Chandvf (A{clzcaranga pelate), Char,Charo]j ](JBuclzaZZ;er{Zana)’ Chambulj (B""IZi'ffa vahili),
nimmonii), Chinch (Tamarindus indica), Dandoshj (Daloergia lanceqy /aria)
macleodii), Datir (Ficus heterophylla), Dhaman (Grewig 1i1[iaefo/,'a) Dh
Dikemali (Gardenia resinifera), Gol (Tremq orientalis), Hed (4. avada ('f"()gcissus /aziﬁ)/iu),

a I >
chebula), Jamba (Xylia xylocarpa), I?mbul (Syzvgium ciminit), Kadva‘jn?H.C.?{ flzj’o{{a), Hitda (Tupmin 1o,
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'a Urens), Karambel (Dillenia Pentagyna), Karlilimb(Kadilimb)

AND WHEREAS, the area ha
Cormorant, Darter, Pond Heron,

Painted Stork, Openbil] Stork, W
Lesser Flamingo, Lesser Whistlin
Garganey, Shoveller, Common P

s found some avi-faunal Little Grebe, Cormorant, Indian Shag, Little
Cattle Egret, Large Egret, Little Egret, Night Heron, Chestout Bittern,
hitencked Stork, Blacknecked Stork, Black Ibis, Glossy Ibis, Spoonbill,
g Teal, Pintail, Common Teal, Spotbill Duck, Mallared, Gadwal, Wigeon,

ochard, White-Eyed Pochard, Cotton Teal, Comb Duck, Blackwinged Kite,
Black Kite, Blackeared Kite, Brahminy Kite, Shikra, Sparrowhawk, White-eye buzzard Eagle, Bonelli's
Eagle, Eastern Steppe Eagle, Tawny Eagle, Palla's Fishing Eagle, Indian Longbilled Vulture, Indian

I\;Vilitebactked Vulture, Marsh Harrier, Montagu's Harrier, Pale Harrier, Crested Serpent Eagle, Peregrine
alcon, etc.

.AI\{D WHEREAS, it Is necessary to conserve and protect the area around the protected area of
Tans‘a ‘\Ylldhfe.Sanctuary as Eco-sensitive Zone from ecological and environmental point of view and to
prohibit industries or clags of industries and their operations and processes in the said Eco-sensitive Zone;

NOw, THEREFORE, in exercise of the powers conferred by sub-scction (1) read with and
clause (v) and clause (xiv) of sub — section (2) of section 3 of the Environment (Protection) Act, 1986 (29
of 1986) and sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government
hereby notifies the extent ranging between 600m - 9.5 Km from the boundary of the protected area of the

Tansa Wildlife Sanctuary in the State of Maharashtra as the Eco-sensitive Zone (herein after called as the
Eco-sensitive Zone), namely:-

1.Extent and boundaries of Eco-sensitive Zone.- (1) The said Eco-sensitive Zone would cover an area of
625.30 Sq.Km. in Thane District of Maharashtra State consisting of Forest area of 303.25 sq km and non-
forest urea of 322.046 sq km including 145 villages. The Eco-sensitive zone extends from 600m to 9.5 km
from the boundary of Tansa Wild life Sanctuary. The development blocks of District Thane which were
included in ESZ around Tansa Wildlife Sanctuary are Shahapur, Bhiwandi, Wada and Mokhada.

(2) The list of geo co- ordinates of the Eco Sensitive Zone is appended as Annexure-II.

(3) Eco-sensitive Zone is bounded by the forests and private area of Shahapur Forest Division on
Eastern side, by Thane Division on Southern side and Jawhar Division on Western and Northern

sides. The map of the Sanctuary along with the proposed Eco-sensitive Zone is appended as
Annexure I-A and Annexure I-B.

(4) the Tehsil wise area included in proposed Eco-sensitive Zone is as given under:

Name of Tahsil Area of Eco-Sensitive Zone
Shahapur 328.775 sq.km.
Bhiwandi : 36.953 sq.km.
Mokhada ' 53.407 sq.km.
Wada 206.165 sq.km -
Total 625.300 Sq.km.
(5)The list of the villages falling within the Tansa Eq '

O-sensitive Zone is appended as Annexure-
111, L

2. Zonal Master Plan i:or the Tansa Eco-sensitive Zone, — (1) The State Government shall, for the
purpose of the Eco-sensitive Zone prepare, a Zonal Master Plan, within a period of two years from’the date
of publication of final notification in the Official Gazette, in consultation with Joca] people and adhering to

the stipulations given in this notification for consideration and approval of the Competent Authorit in the
State Government. 4

(2) The Zonél Master Plan for the Eco-sensitive Zone shall be pre

S thi ; ; : pared by the State Government in such
. p 1 Suc
manner as is specified in this notification and also in consonance witp the relevant Centry] ;
‘e w2 A allman scennd hu the Central (3avernmant i€ amae Y e an Cnu’d] dnd Stzue 'HWS
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3) The Zonal Master plap shall pe

integrating the ecological and envirop,
@) Environment;
(ii) Forest and Wildlife;
(iii)Agriculture;

Prepared in consultation with the following State Departments, for
nental considerations into the said plan namely:-

(iv) Revenue;

(v) Urban Development;

(vi) Tourism;

(vii) Rural Development; ‘

(viii) TIrrigation and Flood c&uﬁ&;

(ix) Municipal ; _

(x) Panchayat; Raj;

(xi) Maharashtra State Pollution Control Board; and.
(xii) Public Works Department.

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure
and activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement
of all infrastructure and activities to be more efficient and eco-friendly.

need attentjon,

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements,
types and kinds of forests, agricultyral areas, fertile lands, green area, such. as, parks and like places,
horticultural areas, orchards, lakes afid other water bodies and also with Supporting maps. The Plan shall be
supported by Maps giving details of existing and proposed land use features,

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-fricndly
development for livelihood security of local communities,

(8) The Zonal Master Plan shall be a reference document for the Monitoring Committee for carrying out jts
functions of monitoring vide the provisions of this notification,

3. Measures to be taken by State Government.- The State Government
for giving effect to the provisions of the fina] notification, namely:-

(1) Land use.- Forests, horticulture areas, agricultural areas, parks and open s
recreational purposes in the Eco-sensitive Zone shall not be used or converteq in
commercial or industrial activities. Such areas shall be clearly defined in the Zonal Mags
maps. '

Government as applicable, to meet tne residential needs of the ]
column (2) of the Table in paragraph 4, namely:-

(i) Eco Friendly cottages for temporary occupation of fourists such o4 tents, w
eco-friendly tourism activities;

(i) Commercial water resources including groung Wwater harvesting;
(iif) Fencing of existing premises of hotels and lodges;
(iv) Widening and strengthening of existing roads and congg

Tuction of peyy roads;
(v) Small scale industries not causing polfutjop:
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s\iilcvelop:g;rgi?ivg::sr- ttl:lat 1o use of tribal land shall be permitted for commercial and industrial

 Planning Act and other Vll out the prior approval of the of the competent authority under Regional Town

 of article 244 of the Comt?s and regulations of State Government and without compliance of the provisions

her Toditonil T nstitution or the law for the time being in force, including the Scheduled Tribes and
onal Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

éorrectegrng?;d Salso that any error appearing in the land records within the Eco-sensitive Zone shall be
y the State Government, after obtaining the views of Monitoring Committee, once in each case

and the correction of said error shall be intimated to the Central Government in the Ministry of Environment,
Forest and Climate Change:

Provid_ed also that the above correction of error shall not include change of land use in any case
except as provided under this sub-paragraph.

' Efforts. shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities.

(2) Natural fvater bodi?s.- The catchment areas of all natural springs/rivers/ channels shall be identified and
plans for their conservation and rejuvenation shall be incorporated in the Zonal Master Plan.

(3_) T"ourism/Eco-Tourism.— (a) All new eco-tourism activities or expansion of existing tourism activities
within the Eco-Sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by Department of Tourism in consultation with State
Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The activities of cco-tourism shall be regulated as under, namely:-

(i) no new construction of hotels and resorts shall be allowed within 1 kilometre from the boundary
of the Wildlife Sanctuary or upto the extent of the ESZ whichever is nearer. However, beyond the distance
of 1 kilometre from the boundary of the Wildlife Sanctuary till the extent of the Eco-sensitive Zone, the
establishment of new hotels and resorts shall be allowed only in pre-defined and designated areas for Eco-
tourism facilities as per Tourism Master Plan.

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive
Zone (beyond 1 kilometre) shall be in accordance with the guidelines issued by the Central Government in
the Ministry of Environment, Forest and Climate Change and the eco-tourism guidelines issued by National
Tiger Conservation Authority (as amended from time to time) with emphasis on eco-tourism;

(iii) Until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concemned regulatory authorities based on the actual site specific
scrutiny and recommendation of the Monitoring Committee and no new hotel /resort or commercial
establishment construction is permitted within ESZ area.

(4) Natural Heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc.
shall be identified and a heritage conservation plan shall be drawn up for their preservation and conservation
as a part of the Zonal Master Plan.

(5) Man- made Heritage Sites.- .Bu.ildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural §1gn1ﬁcance shall be indentified in the Eco-sensitive Zone and heritage
conservation plan for their conservation shall be prepared as part Zonal Master Plan.

(6) Noise Pollution.- Prevention and Control of noise pollution in the Eco-sensitive Zone shall be complied

with in accordance with Noise Pollution (Regulation And Control) Rules, 2000 under the Environm:znt
(Protection) Act, 1986 and amendments thereto.

(7) Air Pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be complied with

in accordance with the provisions of the Air (Prevention and Control of Polluti
and rules made thereunder and amendments thereto. fon) Act, 1981 (14 of 1981)

(8) Discharge of Effluents. Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with

the provisions of the General Sm{l‘jﬁﬁds fOf Di‘SCharge. of Environmental Pollutants covered under the
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I .
/) Solid Wastes.- Disposal and Management of solid wastes shall be as under:-

(@) The solid waste disposal ang management in Eco-sensitive Zone shall be carried out in
accordance with the Solid Waste Management Rules, 2016 and published by the Government of India in the

Min.istry of Environment, Forests and Climate Change vide notification number S.0. 1357 (E), dated 8th
April, 2016 as amended from time to"time;

‘ (b) the Inorganic material may be disposed in an environmental acceptable manner at site identified
outside the Eco-sensitive Zong;
(c)no burning or incj;

c) weration of solid wastes and establishment of landfills shall be permitted in the
Eco-sensitive Zone,

(10) Bio Medical Wastes.- Bio medical waste management shall be as under:

. (a) T}lc bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance with
the Bio-Medical Waste Management Rules, 2016 published by the Government of India in the Ministry of

Environment, Forest and Climate Change vide Notification number GSR 343 (E), dated the 28th March,
2016 as amended from time to time,

(b) No common treatment facility or incincration shall be permitted within the Eco Sensitive Zone.

(I1) Plastic Waste Management.- The Plastic Waste Management in the Eco-sensitive Zone shall be
carried out as per the provisions of the Plastic Waste Management Rules, 2016 published by the Government

of India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E),
dated the 18th March, 2016, as amended from time to time.

(12) Construction and Demolition Waste Management.- The Construction and Demolition Waste
Management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and
Demolition Waste Management Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R. 317(E), dated the 29th March,
2016, as amended from time to time.

(13) Electronic Waste.- The Electronic Waste (E-Waste) Management in the Eco-sensitive Zone shall be
carried out as per the provisions of the E-Waste Management Rules, 2016 published by the Government of
India in the Ministry of Environment, Forest and Climate Change and as amended from time to time.

(14) Vehicular Traffic.- The vehicular traffic movement shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal Master plan is prepared and approved by the Competent Authority in the State Government, the
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the
rules and regulations made thercunder.

(15) Vehicular Pollution.- Prevention and control of Vehicular Pollution shal be complied with in
accordance with applicable laws. Efforts to be made for use of cleaner fuel for example CNG, LPG, etc.

(16) Industrial Units.- (a) On or after the publication of this notification in the Official

O & -atl Gazette, no new
polluting industries shall be allowed to be set up within the Eco-sensitive Zone, ’

(b) Only non-polluting industries shall be allowed with
the Guidelines issued by Central Pollution Control Board in
notification.

in ESZ as per classification of Industries in
February 2016, unless 80 specified in this

(17) Protection of Hill Slopes.- The protection of hill slopes shall be as under:

(a) The Zonal Master Plan shall indicate areag on hill g]

: opes where no constructi
permitted. ction shall be

permitted. ,

4. List of activitics prohibited or to be regulated or py b

activities in the Tansa Wildlife Sanctuary, Magamshtra arepb Sated within the Eco
(Protection) Act, 1972 (Act 53 of 1972 and rules framed th
governed under the provisions of Environment (Protectip
thereunder, and be regulated in the manner specified in the

o -sensitive Zone.- All
e g govemed b>f the provisions of the Wildlife
under) and activitics within the ESZ shall be

n) Act, 1986 (2 [ e Lo 8]
Table belaw nfmgn,?f 1986) and the rules made
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*’El No.
I (1)

— T T S 25
TABLE
\M Remarks
@) €)]

Prohibited Activities

Commercial Mining,

Stone Quarryi
and Crushing units. Quarrying

(a) All new and existing (minor and major minerals),
stone quarrying and crushing units are prohibited
with immediate effect except for meeting the
domestic needs of bona fide local residents including
digging of earth for construction or repair of houses
and for manufacture of country tiles or bricks for
housing and for other activities.

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme
Court dated 4™ August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C)
No.202 of 1995 and dated 21* April, 2014in the
matter of Goa Foundation Vs. UOI in W.P.(C)
No.435 of 2012.

and resorts.

2. Setting of industries causing pollution | No new industries and expansion of existing
(Water, Air, Soil, Noise, etc.). polluting industries in the Eco-sensitive zone shall be
permitted. '
Only non-polluting industries shall be allowed within
ESZ as per classification of Industries in the
Guidelines issued by Central Pollution Control Board
in February 2016, unless so specified in this
notification. In addition, non-polluting cottage
industries shall be promoted.
3. Establishment of major hydroelectric | Prohibited (except as otherwise provided) as per
projects. applicable laws.
4, Use or production or processing of any | Prohibited (except as otherwise provided) as per
hazardous substances. applicable laws.
5. Discharge of untreated effluents in | Prohibited (except as otherwise provided) as per
natural water bodies or land area. applicable laws
6. Establishment of solid waste disposal | No new solid waste disposal site and waste
site and common incineration facility treatment/processing facility of solid waste is
for solid and bio medical waste permitted within Eco sensitive zone. Further
installation of common or individual incineration
facility for treatment of any form of solid waste
generz}ted from industrial process and health
establishment/hospitals etc. is Prohibited.
7. Establishment  of large-scale | Prohibited (except as otherwise provided) as per
commercial livestock and poultry | applicable laws except for meeting local needs
farms by firms, corporate, companies. ’
8. Setting of new saw mills, No new or expansion of existing saw mills shall be
— T 1Izerrmtted within the Eco-sensitive Zone.,
9. etting up of bric ns. rohibited (exce i i
. T pt as otherwise provided
applicable laws P ed) as per
10. Use of polythene bags. Prohibited under applicable laws.
Regulated Activitjes s
Commercial establishment of hotels | No new emme— ' ‘
11. W commercial hotels and resorts shall be

permitted within ana

L P22 PRSPRROVIRRY. ) T ISR SISEREIN . S Ao
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zone, whichever is nearer, except for small temporary
structures for Eco-tourism activities:

Provided that, beyond one kilometre from the
boundary of the protected Area or upto the extent of
Eco-sensitive zone whichever 1s nearer, all new
tourist activities or expansion of existing activities
shall be in conformity with the Tourism Master Plan
and guidelines as applicable.

12, Construction activities

13. Small scale non polluting industries.

14. Felling of Trees

15. Collection of Forest produce or Non-
Timber Forest Produce (NT FP).

16. Erection of electrical and

communication fowers and laying of
cables and other infrastructures

No new commercial construction of any kind shall be
permitted within one Kilometre from the boundary of
the Protected Area or upto extent of the Eco-sensitive
Zone whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities listed in sub paragraph (1) of
paragraph 6 as per building byclaws to meet the
residential needs of the local residents such as:

(1) Widening and strengthening of existing roads and
construction of new roads;

(i) Construction and renovation of infrastructure and
civic amenities;

(iii) Cottage industries including village industries;
convenience stores & local amenities supporting eco-
tourism including home stays; and

(iv) Promoted activitics listed in this Notification,

(b) Provided further that the construction activity
related to small scale industries termed as White
Category, not causing pollution shall be regulated
and kept at the minimum, with the prior permission

from the competent authority as per applicable ruleg
and regulations, if any.

(¢) Provided also that beyond one kilometre it shal]
be regulated as per the Zonal Master Plan.

Non polluting industries termed as White Category as
per classification of industries issued by the Central

hazardous, Small-scale ang service industry,
§griculture, floriculture, horticulture or agro-based
industry producing products  from indigenous
materials from the Eco-sensitive Zone shall be
permitted by the competent Authority.

(b) The felh‘pg of trees shall pe regulated in
accordance with the Provisions of the concerned

Central or State Act and the ryleg made thereunder.
Regulated under applicab]e laws,
Regulated under

. appli aws  Undero
cablmgmaybcpm Ppitcable  Jaws Underground

moted.

———

\\
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17. lefra§tmcture including civic | Shall be done with mitigation measures, as per
amentities

___ guidelines.

18. \Vldffnlng and Strengthening o
roads. . | guidelincs.

19. Protection of Hiil Slopes anq river

banks
20. Movement of vehicular traffic at night, Regulated for commercial purpose under applicable
] laws.
21, Under taking other activities related (o Regulated under applicable laws

22. Ongoing

practices
fisheries.

23.

tourism like oyer flying the ESZ arca

by hot air balloon, hclicoptcr, drones,
Microlites, etc.

with dairy farming, aquaculture and

Discharge of  treated waste
water/effluents in natural water bodies
or land area.

applicable laws, rules and regulation and available

Shall be done with mitigation measures, as per
onstruction of new applicable laws, rules and regulation and available

Regulated under applicable laws

agriculture and horticulture

Permitted under applicable laws for use of locals,
by local communities along

Fishing practices may be pcrmitted as recommended
by committee  headed by District Collector /
District Level Biodiversity Management
Committee. Priority may be given to local villages.

The discharge of treated waste water/effluents shall
be avoided to enter into the water bodies. Efforts to
be made for recycle and reuse of treated waste water.
Otherwise  the discharge  of treated waste

water/effluent shal] be regulated as per applicable
laws.

24. Commerc

ground water

ial extraction of surface and | a) The extraction of surface water and ground water

shall be permitted only for bona fide agricultural use
and domestic consumption of the occupier of the
land.

(b) Extraction of surface water and ground water for
industrial or commercial yse including the amount
that can be Cxtracted, shall require prior written
permission from the concerned regulatory authority.

(¢) No sale of surface water or ground water shaj] be
permitted,

25, Open  Well, Bore Well ete.  for | Regulated and the

activity should be strictly

Eco-tourism activities

agriculture or other usa ge W
26. Solid Waste Management, Regulated under applicabla Taws
27. Introduction of Exotic species. Regulated ynder applicable Jaws,
28. _\

29, Vehicular

30. Commercial use of firewood,

ctiy gulated under applicable Jaws.
Emissions Regulated under applicable laws,
Re

8ulated a5 PEr applicable Jaws.
Promoted_
31. Rain water harvesting, N\\

33. Adoption
activities

‘ hall pe actively Promoted.
32, Organic farming, Shall be actively Promoted,
of green technology for aj] Shall be actively promoted

34, Cottage i

ndustries including village Shall be 5 "
artisans, etc. Clively pr omoted.

36. Agro-Forestry. Shall

Pfomoteq.
\\

35. Use of renewable energy and cleap N\“.“
> fuels. 535, solar light, CNG, LPG cre. 19 be actively

\be\acﬁ\’ely DOy e o 1
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. U £y
;; S}jie]]o]gecol fiendly ransport, Shall be actively promoted.
39' Restom";’e Opment, Shall be actively promoted.
. 0 -
Forests/ Hgbita(t).f Degraded Land/ | Shall be actively promoted.
40. Environmentg] Awarenesg.

Shall be actively promoted.

Implementation of prohibjteg activitics shall come into offect from date of publication of Notification.
5. M'om.tormg COI.nmlttcc. The Centra] Government hereby constitutes a committee to be called the
Monitoring Committee, moy :

pamely. . litoring of the Eco-sensitive Zone, which shall consist of the following members,
(a) the Commissioner of Konkan Revenue Division — Chairman;

(b) arepresentative of the Ministry of Environment and Forests, Government of India — Member;

(c) arepresentative of the Cen‘trul Pollution Control Board, Government of Indja — Member;

(d) arepresentative of the élﬁéf Wildlife Warden Government of Maharashtra — Member;

(e) a representative of the Department of Mines, Government of Maharashtra — Member;

® arepresentative of the Department of Industries, Government of Maharashtra — Member;

() a representative of the Department of Revenue, Government of Maharashtra — Member;

(h) arepresentative of the Department of [rrigation, Government of Maharashtra — Member;

@) a representative of the Department of Public Works, Government of Maharashtra — Member;

)] two representatives of Non-governmental Organizations working in the field of environment

(including heritage conservation) to be nominated by the Government of India — Member;

&) the Regional Officer, Maharashtra State Pollution Control Board, Mumbai— Member;

1)) the Senior Town Planner of the area — Member;
(m) Representative of Biodiversity Board, - Member
(n) The Deputy Conservator of Forest, Shahapur Division, Thane — Convener,

6. Terms and References:(1)The powers and functions of

the Monitoring Committec shall be restricted to
the compliance of the provisions of this notification,

‘0. 1533, dated the 14"
Part [I, Section 3, Sub-section (i1),
State Level Environment Impact
ch shall grant the clearances in

Septeruber, 2006 published in the Gazette of India, Extraordinary,
the Monitoring Committee shall refer such matters to the
Assessment Authority constituted under that notification whj
accordance with the provisions of the said notification

(3) The Monitoring Comunittee may invite representatives

g Lo i ¢ _ Or experts from concerned Departments or
associations to assist in its deliberations depending on the req

uirements on issue to issue basis,
(4) The Chairman or the Conveyor of the Monitoring C
under section 19 of the Environment (Protection) Act
contravenes the provisions of this notification.

ommittee shall be competent to file complaints
» 1986 (29 of 1986) against any person who

(5) The Monitoring Committee shall submit the annua] action take

; . n report of it st
March of every year to the Central Government in the Ministry of Ep, P 1S activities by the 31

vironment and Forests.

(6) The Central Government-in‘the Ministry of Environment gng Forests sh

or : . all give directions, from time

to time, to the Monitoring Committee for effective discharge of : N
o e functions ;
Committee. of the Monitoring

[F. No. 25/41/2016-E52]
LALITKAPUID Cnrinsiog 67
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Annexure I-A
annexure 1-A

ildlife 54 ‘
Actuary, Maharashtr along with the Proposed Eco-Sensitive Zone

ECO-SENSETIVE ZONE FOR
TANSA wii p LIFE SANCTUARY

SCALE 1:2,00,000

o LEGEND
E::I Boundary of Tansa Wild Life Sanctuary

E:j Proposal Boundary of Proposed Tansa EsZ
G.P.S. Point of Tansa Wiid Life Sanctuary

19949 14.83°N
bE S PE IRt * G.P.S, Point of Propased Eco Sensetive Zone
19946' 35 334N »
73°11 4660
0
9
3
197.42° 36,51°N et}
73" 26" 58.60°
19230 40, 50"
e 73°2¢' si.40%e

:}r::;::::: | ‘
by

6 19°29 10,96
73727 53 ase

19226° 31 47N
7¥ 10 59,55
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Annexure 1-B
Map of Tansa Wildlife S

Anctuary, Maharashra along with the Proposed Eco-Sensitive Zone
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Annexure I

ates of Lco Sensiive Zonce of Tansa Wildlife Sanctuary

Co-ordinate

of Proposed ESZ,
S.N. Latitude Longitude
I 19°26' 31477 N 73°10'59.55"E
2 19°29'07. 17" N 73°08' 46.00" E
3 19°327 235" N 73° 07 20.65" E
4 199.33' 24 88" N 73°05'55.45" E
S 19°37'27.85" N 73°08' S8.51"E
6 19°42'58 47" N 73°09'04.80" E
7 19°46'3532" N 73° 11'46.16" E
S 19°48' 14 83" N 73° 17 51.57"E
9 19°45'27.02" N 73°21'1429" E
10 19°45'36.23"N 73°23'24.83"E
I1 19°44" 14.04" N 73°24'56.56" E
12 19°42'36.51" N 73°26'58.60" E
13 19°39'40.50" N 73°26'51.40" E
14 19°36'42.30" N 73°24'27.20"E
15 19°31'05.67" N 73°21'05.77" E
16 19°29'10.96" N 73°22'53.46"E
17 19°28'07.06" N 73°20'10.80" E
18 19°25'59.30" N 73°14'48.90" E
Co-ordinate of Tansa Wildlife Sanctuary
S.N. “ _Latitude Longitude
A 19°31'01.89" N 73°10'29.48" E
B 19°37'07.32" N 73°09'41.31"E
C 19°37'08.54" N 73°09'40.90" E
D 19°47'47.52" N 73°18'18.24"E
E 19°44'50.11" N 73°24'17.08" E
F 19°35'58.78" N 73°21'42.20" E
G 19°25'34.19"N 73°17'18.44" E
' Annexure I11
List of Revenue Village falling within Eco Sensitive Zone of Tansa WLS
Sr. . : GPS Redin
No. Division Taluka Village Latitnde Longitnds
1 2 3 4 T 5
1 Shahapur Shahapur Taharpur W 73°13'41.16"E
2 --do-- --do-- w Khoste 9°3 1 '39'42"N 73014!1 1.35"E
3 --do-- --do-- Vedavahal 19°31'59 33" 73°12'19.98"F
4 --do-- --do-- Vehelc.)nda 9031'37.98"1\1 73°] 1'24.61"E
5 --do-- --do-- SﬂVll'Oll kh 9031'55.04"N 73010»411 lnE
I — A LA R VYIS
8 --do-- --do-- Waveghar 19033.53'65,”1\1 3°1417.51°E
9 --do-- --do-- Waghivalj 9032.55'78 N 7371533 38"E
0 do do- Bhavase -1973409.42'N " 73°1249.23°
- 19°3228 47"'N 73°14'46.65"E
11 --do-- --do-- Nevre 19°3333. 737 731377 05
--do-- --do-- Kh . 98"E
12 —— or. 9°30'1787°N_ | 73°1405 77°F
13 --do-- Bhiwandi Newade pt. WT"—*
14 --do-- Shahapur KOS}WM 73°11'55 IR"&
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5 wahapur | Shaham—
;’6—’-— —do— h\?ﬁ‘gﬁ‘\ Bhorande 19°29'38.50"N 73°13'40.41"E
T—TT Pivali 19°29'42.36"N 73°12'32.65"E
8 | —do- | jo——f— Vand 19°28'57.77"N__| 73°12'53.58"F
o o o Mauli 19°28'1830'N__| 73°1607.27°C
20 do— o —_ Katbav pt. 19°26'11.82"N 73°14'49.97"E
T i o Dahagaon pt 19°25'22.98"N__| 73°1529.67"E
= . = ____ Khativali pt. 19°24'49.00'N__ | 73°16'36.83'E
T dom ﬁsﬁjzlgfﬁ__ __Veheloli trf Aghai pt. 19°24'49.83"N 73°17'43.75"E
51 o - Valshet pt. 19°2524.98"N 73°18'24.07"E
55 o > \‘&Q&aon pt. 19°26'30.38"N 73°1824.10"E
5 o ;0“' b‘avroli bk, Pt. 19°2723.03"N 73°18'17.06"E
27 --do-- :dg: Sha/l\l«'l[’nllt pt. I 9:27:08.23:"N 73°1434 31"E
53 o T = 'w;; 4‘“ . 19027'38.()0"N 73:17'()0.03"5
29 —doo e }étm rol 19r28'39.53 N 73°17'12.76"E
30 o — dmd'c 19°28'26.16"N 73°17'34.30"E
T Shalapur Shah: - - Cherpoli pt. 19°27'51.27"N 73°20'06.76"E
5 e ”doliill Kambare pt. 19°34'19.30"N 73°11'10.09"E
3 i = ‘ A\‘vare pt. : 19°28'29.86"N 73°20'41.10"E
¥ ; 0-- Kharivali trf Aghai pt. 19°27'33.03"N 73°21'58.73"E
T --do-- --do-- Arjunali pt. 19°28'33.26"N 73°22'50.45"E
--do-- --do-- Saralambe pt. 19°28'35.58"N 73°23'07.42"E
36 --do-- --do-- Pendharghol pt. 19°29'45.48"N 73°20'07.82"E
37 --do-- --do-- Pundhe pt. 19°29'28.30"N 73°19'35.46"E
38 --do-- --do-- Atgaon pt. 19°30'14.88"N 73°19'28.02"E
39 --do-- --do-- Sakhroli pt. 19°31'13.71"N 73°l9'l3.7 1"E
40 --do-- --do-- Kanvinde pt. 19°31'47.30"N 73019'49’46"5
41 --do-- --do-- Pendhari 19°32'27.50"N 73°I9'29.56"E
42 --do-- --do-- Mamnoli 19°28'39.93"N 73°17'56‘04"E
43 --do-- --do-- Mohili 19°33'12.34"N 73°14'29‘38"
44 --do-- --do-- Nandgaon trf Aghai 19°32'23'91"N 73°18'34") "E
45 --do-- --do-- Kalamgaon pt. l9°32'08'66"N 73°20' -—Q”E
46 --do-- --do-- Lahe pt. 19°33'21.39"N 73° ,20' 13,.E
47 --do-- --do-- Umberkhand 19°34‘06‘80"N 7 021'35'51"E
48 --do—- --do-- * Khardi pt. 19035'16'61"N 3022.(-)0.30.,}3
49 --do-- --do-- Ghanepada 190;5131'55"N 73022.38'35 E
50 --do-- --do-- Pimpalpada pt. 19°.36'07.36"N 73°22'20’25"E
51 --do-- --do-- Ambivali trf Sakurl l9°38'44.73" 73022.55.85"5
52 --do-- --do-- Belwad ’ 19°38’53‘1 “N 73019 1227'E
53 --do-- --do-- Bendekon 19036'12‘45"N T
54 —do- ~do-- Palshin 5535 |2 1144.28"
55 “do- “do- Dudhar o5 S | 13213035
56 --do-- --do-- Dahigaon 19°3 (48' 17,.N 13°2220.04°E
57 --do-- --do-- Tembhe W 73020'35'43"13—4
R I T Vaskolpr o 267N | 75715545575
59 —do- —do— Shirol pt, 19036,13 D8N | 73°2310.75"F
60 --do-- --do-- ERW\MM
61 --do-- --do-- Ajnup pt. 040,12'04"N 73°2322.52"E
@ o doo- Mal ot 19°39'06.23"N | 73%2230.02°%
63 " do— Mokhada Kashot————19°4132.20"N | 732733.03'F |
c ~do- —do- Kochale pp 19%4336.44°N " | 7392306 45°F
65 ~do- ~dow ” “Kinistpt, L3 9010N | 7355549 3075 —
66| Shahapur | Mokhada Udhale pr 1244108 [ T35505 57—
67 | do- | —do- Sawards LN Tyt
68 —do- ~do-- Washind L 19°4200. 17N T oo




290

M SR 33
/—r———-—\_\

@ ﬂi‘%ﬂlf\ Mokhads | Gomgharpi 19°4600.99'N__ | 73°21'56.61"E
70 T \;}do-r = | Suryamal 19°45'28.27"N | 73°20'48.68"F
7l 5 —ada [ 19°34'18.56"N__| 73°0632.76'E
72 "d"“ —— Lakhmapur 19°3529.26"N | 73°06'17.53"E
3 --do-- —do-- " Nehroli 19°36'07.41"N_ | 73°07'10.60"L
74 --do-- -~do-- M\[isar 19°3 ] '30.54"N 73 °07'13.1 S"E
75 --do-- --do-- Kudus 19°3207.09"N__| 73°05'59.07"E
76 --do-- --do-- Kuyalu 19°33'18.71"N | 73°1132.10'E
77 —-do-- --do-- Chendavali 19°34'13.32"N | 73°1146.64"E
78 --do-- --do-- Abitghar 19°35'04.62"N | 73°1005.67"E
79 --do-- --do-- Kambare 19°34'19.02"N | 73°[109.84"E
80 --do-- --do-- Golcghar 19°36'06.45"N | 73°08'54.13"E
81 --do-- --do-- Chikhalc 19°36'11.26"N | 73°07'45.81"E
82 --do-- --do- Kone 19°37'08.33"N__ | 73°08'08.12"E
83 --do-- --do-- Khariwali 19°33'24.80"N 73°05'24.70"E
84 -~-do-- --do-- Harosale 19°4020.73"N 73°09'41.41"E
85 --do-- --do-- Tuse 19°37'43.86"N | 73°09'45.38"E
86 --do-- --do-- Vilkos 19°38'33.70"N | 73°10'53.78"E
87 --do-- --do-- Pimproli 19°38'15.34"N 73°10'53.78"E
88 --do-- --do-- Varai khu. 19°37'31.49"N | 73°1228.64"E
89 --do-- --do-- Varai Bu. 19°38'32.29"N_ | 73°11'48.78"E
90 --do-- --do-- Bilghar 19°38'10.01"N | 73°1324.60"E
91 --do-- --do-- Devgaon 19°33'40.70"N 73°08'18.63"E
92 —-do-- --do-- Kasghar 19°39'43.19"N [ 73°12'13.17°E
93 --do-- --do-- Sonshiv 19°40'06.46"N | 73°11'15.33"E
94 -do-- --do-- Mandva 19°42'00.50"N | 73°1234.13°E
95 --do— —-do-- Moj 19°38'03.88"N | 73°12'52.78"E
96 --do—- --do-- Savarkhand 19°36'15.38"N_ | 73°09'0331"E
97 do— —do-- Sapronde 19°31'43.04"N | 73°06136.17"F
g o —do-- Bavli 19°34'39.19"N | 73°0925.79'F
99 --do-- --do-- Shirsad 19°3920.80"N | 73°1201.19"F
100 --do-- —-do-- Dahe 19°4105.11'N |7 73°1032.79'R
101 Jawhar Wada Tilgaon 19°33'40.61"N_ | 73°0929.45°F
102 --do-- --do-- Gale 19°3925.80"N | 73°09'51.79"F
103 --do-- --do-- Sarshi 19°37'40.86"N | 73°09'16.24°F
o1 doo o ® Tilse 19°39'04.60'N_ | 73°1236.48°5
105 --do-- --do-- Sonale Bk 19°3833.13"N_ | 73°13'54.66°R
106 dom —do— Sonale kh 19°38'59.30"N__| 73°14'05.98°F
107 —-do-- --do-- Ko.Sarovar 19°40'58.15"N 73°14'43.00"E
08 doe —do—- Shela 19%4021.63'N_ | 73°134431°R
165 doo —do-- Dhapad 19%4029.15"N | 73°1304.83°5 ]

—do-- —do-- . I R oS S
110 D Kumbhiste 19°42'13 50"N 73
_ 10'53.93"F
111 --do-- --do-- Maniwali 19°4223 52" 73°97.02"E
112 do- do Kalambhe 193936 217N 73°
15'01.14"E
113 --do-- --do-- Kevnale | 1947583 ] 73°16'57.48'F
14 —do-- --do-- Akhada 19°47'58.32"'N 73°1657.48°F
115 --do-- --do-- Vadavali 19°4830.02'N" | 739 6'14.84°F
116 —do-— --do-- Uj!aml 19°47'1351"N 73°1 5'02‘1 7'E
117 —-do—- --do-- Virhe | 19%4029 157N 73°1304.83'F
—do— --do-- Pinja] :
118 do ! 19°46'12.90"N 73°1138.43"
110 —_do-- --do-- . Mangro] 19°4533 o 30“,38'43,E
o2 o do— m\\ . N A1 WVA L FONT
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| Jawhar N\V\M
;221_,,_ o %N\leﬂ 19°39'32.25"N 73°15'41.25"E
%,T$\Garﬂm\ 19°44'49 68"N 73°1225.22"E
{12 -—-—_:ao__\-\d(l‘;\ Pik 19°43'56.61"N 73°09'57.09"E
_-—-do«\* Parali 19°42'35.28"N 73°15'37.57"E
dos —"7C0-- | Shilottar 19°44'14.75"N 73°1047.75"E
. --do-- Varsale 19°45'38 33"N 73°14'6.10"E
- -=do-- Paste 19°43'30.13"N 73°09'01.20"E
2 do_- --do-- Sasne 19°43'00.00"N 73°08'10.04"E
r'1,_9 -- !O-— Mokhada Botoshi 19°48'29.27"N 73°23'51.26"E
130 --10-- -;do-- Kurlod 19°48'42.49"N 73°2329.69"E
131 Thane Bhiwandi . Vape 19° 29" 22.79" 73° 10' 26.52"
132 --do-- --do-- Ghotavade 19° 28'51.59" 73° 10'04.84"
133 --do-- --do-- Chichvali 19° 29" 13.30" 73° 08'42.16"
134 --do-- --do-- Mainde 19°28'51.68" 73°10' 05.17"
135 --do-- --do-- Kelhe 19°27' 34 59" 73°12' 15.40"
136 Thane Bhiwandi Khanivali 19° 25' 18.81" 73° 13" 17.40"
137 --do-- --do-- Sagaon 19°30' 52.04" 73°08'59.21"
138 --do-- --do-- Eksal 19°30' 27.46" 73°08'17.38"
139 --do-- --do-- Devchole 19°30'40.71" 73°10'01.78"
140 -~do-- --do-- Kunde 19°28'49.28" 73°07' 06.40"
141 --do-- --do-- Karmale 19°27' 55 42" 73°08' 01.05"
142 --do-- --do-- Base 19°27' 51.23" 73°09' 05.60"
143 --do-- --do-- Newade 19°27'22.08" 73°12'02.73"
144 --do-- --do-- Pachhapur 19°27'44.17" 73°10'26.20"
145 --do-- --do-- Mohandule 19°25'15.75" 73°11'42.06"
Annexure-1V
Proforma of Action Taken Report:—Eco-sensitive Zone monitoring Committee.—
1. Number and date of meetings
2. Minutes of the meetings: Mention main noteworthy points. Attached minutes of the meeting on
separate Annexure.
3. Status of preparation of Zonal Master Plan including Eco-Tourism Master Plan
4, Summary of cases dealt for rectification of error apparent on face of land record. Details may be
attached as Annexure.
5. Summary of cases scrutinised for activities covered under Environment Impact Assessment
Notification, 2006 Details may be attached as Separate Annexure,
6. Summary of case scrutinised for activities not covered under Environment Impact Assessment
Notification, 2006 .Details may be attached as separate Annexure,
7. Summary of complaints ledged under section 19 of Environment (Protection) Act 1986
8. Any other matter of importanée.
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Anx-g

He 2/2712617-ESZ -

fieynrmorant of ledin
sty of Enarcniment, Forest and Climate Change {
(ESZ Division)
., Indira Paryavaran Bnawan, .'_
SR Jorbagh Rodd, Aliganj,
pe Neys Delhi-110 003 i
| Dated: 17™ February, 2022

g 66 2

’)]")1’/;‘/
YA AL

P

epil R |

5h L ) :

e IR a7 w a . ARIPE .
gmai e Crdle Yl. o

und Tansz Wildlife Sanctuary, in the State of

b Loosensitiva Zone aro

f}émsh trvaA - reg.
‘f This has ralerence to your emnail dated 27.01.2022 regarding finalisation of Eco-
iféme 7one arcund Tansa WWildlite Sanctuary, in the State of Maharashtra.
[ s regerd, i 1s informeg 1het fhe draft nolification declaring ECO Sensitive Zone
ind Tanse Vildlife Sanctuary. Maharashtra issued by the Ministry vide 5.0, 2566(E)
tion from the State Government. The State

by 1002.2017 evpired for want of informa
yernment has been requested fo submit fresh (revised) proposal for its re-publication,

Yours faithfully,

Rt e -
T e

' Joint Director/ Sc-'D’
Telefax: 011-24695315 (0)
e-mall: veenu.joon@nic.in

_i)/mclf"\i'}CF(\ﬁ/L .
) ). Govt. of Maha
Rod, Nagpur rashlra, Van Bhawan, Police i
st 40 001 Maharashira, e-mailid: pociingpm agg’g Ki;ana, Rarmgiri
NYP@ rest.gov.in - with

BIBGUOS! (0 ¢xpoy;
wwv‘ff?vcfgodzfe submission of a revised ,
~——— Y Proposal.
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Item No.50 Cour “

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.105/2018

Indian Council for Enviro-Legal Action Applicant(s)

Versus

Ministry of Environment, Forest and

Climate Change & Ors. Respondent(s)

Date of hearing: 27.02.2019

CORAM:

HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE JUDICIAL MEMBER
'HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s) None present

- For Respondent(s) Mr. Ardhendumauli Kr. Prasad,
. Advocate for R-3, CGWA
Mr. Mukesh Verma, Advocate for
. R-4 -
~Ms. Sharmila Upadhyay and Mr.
©_Sarvjit Pratag Singh, Advocates

. . JorCPCB -
o """ Mr. Rajesh- K. Singh f‘and Mr.
.- Rovins Verma, Advocates for
MoEF & CC -

Mr RanjeshK Smha Advocate
';ORDER |

None for the Applicant.

1.

In this Application the Applicant has contended that a
large number of Brick kilns are operating in Tansa Valley in

Thane and Palgarh, District of Maharashtra without any

prohibiting the operation of Brick ki]
s and other pollutin
g

industries in eco-sensitive T
ansa Valley ang g)
SO prayed to

pass order to prohibit earih ..




fertile Tansa

2. In the reply affidavit filed on 04.04.2018 on

behalf of the Respondent No. 1 it was submitted that

Ministry of Environment& Forest had published draft

Notification on Tansa Wildlife  Sanctuary under

Environment (Protection) Act, 1986 on 10t August, 2017. it
has now been submitted today that the said notification
has lapsed because of want of comments from the State
Govle(rrifnent of Maharasﬁtra It is ndteWorthy to mention
that in the draft notification the eco- sensmve zone extends
from 600 mt. to 9.5 km. from the boundary of Tansa
% Wildlife Sanctuary. Besides, in the 1ist of activities which

 are. prohlbxted in the eco- sensmve zone, followmg aCtIVItICS

" have been mcluded -

1

L

o 1 Sr. No. | _ Activities ‘Remarks

#

Wl Commermal Y Mlnmg, () All new and existing (minor
S Stane Quarrymg and and ~major minerals),
Crushmg units

digging of earth

construction or repair

activities,
(b) The mining operations
shall e carried out

stone
quarrying and crushing units

are prohibited with immediate
effect except for meeting the
domestic needs of bona fide
local  residents including

houses and for manufacture of
country tiles and bricks for
housing  and  for other
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accordancmmm
the Hon'ble Supreme Court |
dated 4w August, 2006 in the |
matter of T.N.
Godavaran’l“hirumulpad Vs.
UOI in W.P.(C) No. 202 of
1995 and dated21st April,
2014 in the matter of Goa
Foundation Vs. UOI ip W.P.(C)
No. 435 of 2012.

Setting  of industries
causing pollution
(water, Air, Soil, Noise

etc.)

g

gt

.

No new industries and
expansion of existing polluting
industries in the Eco-sensitive
zone shall be permitted.

Only non-polluting industries
shall be allowed within ESZ as
per classification of Industries
in the "Gulidelines issued by
Central " pollution  Control
Board in* February, 2016,
unless so " specified in this
notification. In addition, non-
polluting  cottage industries
shall be promoted.

- | Use or. _production or
| processing S of any
| hazardous substances.

¥

Prohibited ., (except  as
otherwise provided) as per
applicable laws.

t. | Discharge of .untreated
" |effluents  in* matural
water- bodies or land
area.

Establishment of Solid
Waste disposal site and
common  incineratign
facility for solid and bio
medical waste

Prqhibitcd;* : (except

as
otherwise provided) as per
applicable laws,
No new solid waste disposal
site and waste

treatment/processing facil

ity
of solid waste

is permitted
within Eco-sensitive zone,
Further installation of
f:on?mon or individual
INcineration facility for
treatme

HREnt of any form of solid
waste generated
Industriy] process g

Establishrmers /1. .

from!
nd heudth

3

o



296

ﬁ prohibited, o
6. | Establishment of large- | Prohibited (except as
scale commercial | otherwise provided) as per
livestock and poultry | applicable laws except for
farms by firms

» | meeting local needs.
corporate, companies.

7. |Setting up of brick Prohibited

(except as
kilns.

otherwise provided) as per
applicable laws.

8. | Use of polythene bags. |Prohibited under applicable
: laws.

L35 V\}e uare of the considered opioion that since the
if'ﬁnalv’notiﬁcation for Eco-sensitive zone of Tansa Wildlife
) Sanctuary has not been notified till date, the Eco-sensitive
cone will, therefore, extend to 10 km. distance from the
| boundary of Tansa - W1ldhfe Sanctuary and therefore

operatxon of all the brxck kﬂns Commermal Mmmg, Stone

‘».z

zquarrymg and Crushmg umts settmg of mdustnes causing
. pollutlon use of production or processmg of any hazardous
substances wﬂl be prohlblted w1th1n 10 km Eco-sensitive
zone of Tansa ‘Wildlife Sanctuary We, therefore direct all
the concerned Authormes to 1mmed1ately take action to
completely stop operation of all the brick kilns and
polluting industries in Tansa Valley falling within 10 km
distance from the boundary of the Tansa Wildlife Sanctuary

forthwith. A compliance of these directions will be filed in

the Tribunal within two weeks from today.

&)
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With these directions, this O.A. No. 105 of 2018 stand

disposed of, with no order as to cost.

Raghuvendra S. Rathore, JM

Dr.Satyawan Singh Garbyal, EM

February 27, 2019
JK
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Any—-D .

DEPUTY CONSERVATOR OF FORESTS Y TARIESD —
JAWHAR FOREST DIVISION, JAWHAR AT g fooarT, IR
Opp. Rajiv Gandhi Stadium Jawhar Dist- Palghar it i R T wER e,

Tel.- 02520-222252 Fax- 02520-222166 K“’_'F‘ﬁ F.03430-33IUR,FA-034R0-RIEE,
—— E-mail:- dycfawhar@gmail.com 3-91en- dycfiawhar@gmail.com

— = () Rrerar- et @ HiwTeT areaiier aREaaHe
- &= (Eco Sensitive Zone ) T a={q

IR ITAAT T 3o fop. .
URETE werenT Rt aReare wAE
T T FIT AT QUITT e TETHT
AT g FOEEHT ALAS g daTg
TIdHS R etedr ITSF HHH 382/
R0R0 BT IFUMH AT TG ST

ST 56, T-0/S7HA/ [gL{c‘/qug-qq
SER goy fo3 fEA® -qQ /p /3033

ufs,
| AR,
UTTET

Hel- IIATENT T 1 g/ T-3/ 33/ et ;
TERT TGTOT/ A8/ WaTenT
AP ETE-1333 7.33/33/303%0 ‘

AT T & AREdRe 6 7 Tt srvarog
AW IR Y Arara Reamor ﬁammmmwe'?m to Tt afemet
T TR, ﬁaéa‘aﬁmwm

- ~ ) 1€ = ) e - -
TIIEReT § Serary aREds sy wdq e TTwder gﬁm FEAHATT T,
&:rm:’ on?OQCWW(Wm) e g0z 3 1 ‘3' R
SRRUIC aﬁgﬂmaﬁrmmmmm (,”q{‘:‘ﬂm qmamzp’}—z
X HIRATST qIETdiel I3 IITETET FHIET 37, SEn A 3% AT [Hrayr e

il oo~

THTIY FAT TTETT AT TG TRRTS THEF -0 oy o :“‘ T AT A
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TRANSLATION MARATHI INTI ENGLISH ANNEXURE “D”
DEPUTY CONSERVATOR OF FORESTS

JAWHAR FOEST DIVISION,JAWHAR

Opp. Rajiv Gand}}i Stadium,Jawhar Dist.Palghar
Tel.02520-222252 Fax-02520-222166

Email-dycﬁawhar@gmaiI.comubiect:

Maharashtra State

Letter(Confidential) Subject: Submit Report in the matter of
0.A.No.78/2020with 1.A.No.1 23/2020(WZ2)
before Hon. National Green Tribunal
Prohibition to sale crackers & cancel license
to the sale crackers within Eco Sensitive
Zone & Wildlife Forest of Wada &
Mokhada Taluka @10 K.M. area from it.

To,
The Collector
Palghar

Reference: 1 Your letter No.Home/Ka-1/te-1/Nilesh Chavan/
M.Ra.H.L./Cracker Complaint/Kavi-1123 dated 23/] 1/2020

2 Our office letter No.Outward No.B-20/Land/1549 dated 28/10/2022

3 Your letter No.Home/Ka-1/Te-3/ Wada.ka.Cracker
permit/cancel/Kavi-1443/22 dated 01/12/2022

4 Our office letter outward No.B-20,Land/1566 dated 01/12/2022

580
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581

S. Your semi Government letter No. Home/Ka-1/Te-1,Nilesh
Chavan,M.Ra.H.L./Cracker Complaint/SR No0.02/23 dated 14/02/2022

1. In the online hearing dated 06/11/2020 before the Hon’ble National
Green Tribunal in case filed by Shri. Nilesh Suresh Chavan R/at: Patil AAi,
Wada, Tal. Wada District-Palghar in respect of whether there shall be
prohibition to sale crackers & cancel the crackers licenses within Eco
sensitive zone & Wild life forest & 10 K.M. area in subject No.1 of our

office & detail study of report in subject No.2 is requested .

2. In reference to subject no.3 of your letter, Hon’ble National Tribunal,
Pune has given decision in O.A.No.78/202(WZ) with [.A.No.123/2020(WZ)
dated 03/11/2022.In reference to letter dated 02/12/2022 from Collector ,
Palghar following report is submitted as per online hearing by Hon”’ble

National Green Tribunal, Pune

On 19/09/1985 Tanasa Wildlife protected area has been given legal
sated of Wildlife. Under the decision of the National wildlife Board, New
Delhi dated 27/05/2205 , all development activities & other program within
10 K.M. surrounding area of every wildlife every wildlife requires
restrictions & it was directcgd ;o the Forest Department to proposed such
restriction within Eco Sensitive Zone .Accordingly the Committee formed
by Forest Department to inspect the habitation & movement of wildlife &
biological & forest life within the said Eco Sensitive Zone & submitted
proposal to the Central Government. The Ministry of Environment, Forests
and Climate Change ,ESZ inform that the Notification No0.2566(A) dated 10

August,2017 by which Tanasa Forest area was declared Eco Sensitive Zone
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has expired & State Government was directed to issue fresh proposal in said

respect.

With the said reference the Chief Conservator of Forest Nagpur,
Maharashtra State by its outward No.Desk-
23(2)Forest/P.K.43/1V/3141/2021-22dated 04/03/2022& Chief Conservator
of Forest, Thane by Letter No. Desk-8/Forest/KV-514/2021-22 dated
11/03/2022 directed the Member Secretary @ Divisional Conservator of
Forest, Shahapur to submit fresh proposal with map for the Eco Sensitive

Zone of Tanasa Wildlife Sanctuary forest & surrounding area.

The Member Secretary @ Deputy Conservator of Forest ,Shahapur is
assisted by Jawhar Forest Division to the said fresh proposal with map for

Tanasa Forest & surrounding area ,the said work is under progress.

The Hon’ble Supreme Court, New Delhi has given Judgment in Writ
Petition N0.460/2004 dated 04/12/2006 wherein it is held that the area
surrounding the protected /Forest/National Park which is not declared as Eco
Sensitive Zone 10 K.M. radius shall be understood as Eco Sensitive area till
the proposed area is not finally declared as Eco Sensitive Zone. In other
words till the area surrounding Tanasa Forest is not finally declared as Eco

Sensitive area within radius of 1o K.M. shall be understood as Eco Sensitive

Zone,

By the order of the Hon”ble National Green Tribunal, New Delhi
+ dated 27 February,2019 till Tanasa Eco sensitive zone is not declared finally
till then area within 10 K.M.s of radius shall be understood as Eco Sensitive

Zone & Polluting Industries are pronibited within said area. In the Eco

b2l
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Sensitive Zone development activities are not protected. Only Commercial.

In the said proposal in view of as directed by Central Pollution Board, State
Pollution Board all Industries falling within Red Category are prohibited. on
Polluting Industries, Godown, Offices, construction for parking are

permitted.

4, 114 villages within Wada Taluka & 18 villages within Mokhada
Taluka are included within Tanasa wildlife sanctuary Eco Sensitive Zone
(The list if included villages is annexed) . 114 Villages within Wada Taluka
& 18 Villages within Mokhada Taluka listed in said annexure fall within 10
Kms. Of Tanasa wild life Sanctuary. In which the Villages of Harsole,
Wada, Desai, Parali as inquired in reference No.3 are included. As a result
Selling of crackers & storage are prohibited under Environment (Protection
Act, 1986, falling within Eco Sensitive zone. As the Tanasa Wildlife
Sanctuary is determine as Eco Sensitive Zone of said area & Forest are
completely prohibited f(;r s:'elling crackers & storage in view of the

Environment Protection Act, 1986 & Wild life protection Act,1972.

5. The said issue shall be considered in view of issues raised before
Hon’ble National Green Tribunal & accordingly report is submitted. The
said matter shall be decided at your level by considering provisions of the
Environment Protection Act,1986, Indian Forest Act,1927 & Wildlife

protection act,1972 & other related Acts, Rules & Sub rules.

(N.S.Diwakar)
Deputy Conservator Jawhar

Jawhar Forest, Jawhar



